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: HYDERPD AD JENCH

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT HYDERABAD

Dt., of Decision : 7=2

D.A. 121/95. . |

F. Muni Kesaya .. Applicant.

Us

1. Ths General Mahager,
5C Rly, Rail N'ilayam,
Jecundgrab ad,
. I

2. The Chief Personnel Officer,
8C Rly, Rail Nilayam,

The Dy. Chief Mechanical Enginaer,
Carriage Repair Yorkshop,

5C Rly, Rail Nilayam,

Secunderabad. | .« [Respondents

d.

Counsel for the Applicant : Mr., 0. Kris%na Reddy

Counsel for theJHespondents :lmr. N,V.,Ramana, Addl.C

CORAM:

THE HON'BLE SHRI JUSTICE V. NEZLADRI RAQ :JUICE CHAIR

THE HON'BLE SHRI R. RANGARAJAR @ MEIMBER {ADMN, )

ool

SC.

AN




0.A.N0.121/95. Date: “1~2 -]

JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member{Administrativ

Hea;d:

e) X

2. The applicant herein is the son of Sri P.Pottaiah

who was land displaced person gonsequent to his land having

at Tirupathi. The father of the applicant had owned A¢.1.74 cts

of land at Thukivakam village, Tirupathi and the wmaz s

was acgpired.for the purpose of construction of Carriage

Repair workshép, Tirupathi. In pursuance of Railway 2pard's

letter dt. 31-12-1982/1-1-1983 he had applied for job in

Railways on 24.,10.1994. It is stated that Eis father sought

for employment of his wife when the applica'ions were called

for by the respondents in July, 1985 against the quota

land displaced persons. It is further alleged that no

reply was given to theintepreséntation. As| soon as the

- -]
applicant becamé major hé appliédito R-3 requesting him

of

for employment in the category of land displaced perscns.

It is further stated that he had sent the application by
registered post on 24,10,1994 but so far nJ reply has |been

‘regeived by him in this connection. Hence, he has filed

this OA praying for a direction to the respondents to

appoint him in Carriage Repair Workshop, Tirupathi in [any

posts either in. Group °'C' or Group ‘D' for \which he isg
eligible based on the gualifications against the land

displaced persons quota.

3. The learned counsel for the applicant has briought

to our notice that in OA 703/91 dt. 8.2.1994 land displaced

persons under similar circumstances were given employment

|
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relasing cut-off date fixed earlier as 31-3-1981 for

submission of applications. He also pleaded

relaxation was also given in terms of earlier judgment.

that age

As the applicant became major only récently he had applied

for the job against the quota ear-marked for

placed persons oh 24,10,1994 and further submits that he

studied upto SSC.

4, Representation fof employment under land disp

i mma mcaka ceme sulemisbad e Fhas annlicant o R-3 on

24,10,1994 (page-8 of the material papers),

to be given to the respondents to look into

land dis-

Some time

‘this cgge

laceqd

has

before finally deciding the course of action to be taken in

regard to the employment of the applicant uqder the sai

gquota.
respondents from the date of representation

aggrieved pessons approach this Tribunal by

L T T, [

examine his representation and reply him su

5. In view of the above, the followin
given:=

R-3 has to dispose of the represen
applicant dt. 24.10.1994 expeditiously pref
period of 3 months from the date of receipt

this judgment and in any case before 31-5-1

disposing of the application R-3 has to keep in mind t

observations and directions given by this T

dt. 8.2.19%4, It is needless to say that 1

applicant is going to be aggrieved by the ©

reply to be given by R«3 in bursuance of thks directi

he is at liberty to approach this Tribunal

applicati¢n under sec.19 of the A,T.act.
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Mes aa VL mmab harvradiw hae annraschod _this

Tribunal without giving adequate time to the responden

Normally six months time has to be given to the
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6.

observed that a fresh cut-off daﬁe for receipt of app-
lications from land loosers may be notified by the
respondents if sofadvised. as observed in OA %03/91
50 as to avoid en;ertain;ng‘belated regquests,

appointment against the quota of land displace

7.

stage itself. No costs./ﬁ
v -

: 4

In this c¢onnection, it is once again

The OA is ordered accordingly at the

A | )0(4

(R.Rangarajan)
Member (Admn, ) Vice
- = ..
Dated ‘} February, 1995,
Depu
Grh,
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TkaiTnilayam,’ secuncefabads ;
The Chief Fersonnel Officer, S.C.Rly,
Railnilayam, Secunderabad.

The Deputy Chief Mechanical Engineer,
Carriage Repalr Workshop, S.C. Rly,
Railnilayam, Secunderauad. -

One copy to Mr.P.Krishna Reddy,' Advocate, cCAT.Hyd.
One copy to Mr.N.V.Ramans, SC for -Rlys, CAT.Hyd.

One copy to Library, CAT,Hyd.
Cne spare COpy.




TYPED BY CHECKED RBY

COMPARED RY APPROVELD oV

IN THE CENTRAL ADMINISTRATIVE DRI
HYDERABAD BENCH AT LSYDERAELD
THE HON'BLE MR.JUSTICE V.NEELADRTEAO
VICE~CLHAT RMAN

/

THE HON'BLE MR.R.RANGARASAN : M(AIMIT)

l(()_BD_E;B,ZMDGEMTN :

. MoA;/R. .A/C.A..:NO-

in

0.A.No, ]D-i’O] S‘" ]
T.A.No. |  (W.p. : }

Admitted and Interlm dlrectlons
issuef, ,

S Alloled.

Dlsposec“ of with directions,

Dls issed. C‘J{tf‘u\ﬂ (,Lu:ﬁt\ OA Ca‘a«{

L dishissed as vuthdrawn ‘
- Digmissed for default.
Crgiered/Re jected

No order as to costs.,.
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